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1987 in respect of ‘Capital Outlay
on Ports'"

DEMAND No. 138—CApiTAL UUTLAY ON
AviATiON

exceeding
granted to
complele  the
defray the

“That & sum not
Rs. 4,18,21,000 be
the President to
sum necessary 1o
charges  which  will come In
course of payment during the
year ending the 31st of March,
1967 in respect of ‘Capital Outlay
on Aviation'”

Demanp No. 140—OrdHer  CApITAL
OuUTLAY OF THE MINISTRY oF TRANS-
PORT AND ANVIATION

“That a sum not exceeding
Rs. 2,31,52000 be egranted to
the President to compiete the
sum necessary to defray the
charges which will come in
course of payment dJuring the
vear ending the 31st of March,
1967 in respect of ‘Other Capital
Outlay of the Ministry of Trans-
port and Aviation'.”

MinisTRy of Womks, Housme AmD

UneAw DEVELOPMENT

Mr. Speaker: The House will now
lake up discussion and wvoting on
Demand Nos, #4 to 97 and 141 to 143
relating to the Ministry of Works,
Housing and Urban Development for
which 5 hours have been allotted.

Hon. Members desirous of moving
their cut motions may sond slips to
the Table within 15 minutes indicat=
ing which of the cut motions they
would like to move.

Demanp No. 94—Mpaemay or Worxs,
Housmg AND Ursan DrvErormewt

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 1888000 be granted to
the President to complete the
sum necemsary to defray he
tharges which will come in course
of payment during the year end-
ing the ¥lst day of March, 1967,
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in respect of ‘Ministry of Works,
Housing and Urban Develop-
mt-.n

Demanp No. 95—PusLic Works
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 20,5683,000 be granted to
the President to compiele the
sum necessary to delray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967,
in respect ‘Public Workys'."

Demanp No. 96—STATIONERY  AND
PriNTING
Mr. Speaker: Motion moved:
‘That & sum not exceeding

Rs. 09,8251,000 be granted to
the President to complete the
sum necessary to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1867,
in respect of ‘Stationery and
Printing'.”

Demanp No. 97—OtHer Revewuve Ex-
PENDITURE oF THE MINISTRY oOF
Woars, Housrng Anp UreAn Deve-
LOPMENT

Mr. Bpeaker: Motion moved:

exveeding
granted to

“That a sum not
Rs. 1,31,87,000 be
the President to complete the
sum necessary to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967,
in respect of ‘Other Revenua Ex-
penditure of the Ministry of
Works, Housing and Urban Deve-
lopment".”

Demaxp No. 141—Carrrar QuTLAY OR
Pusuic Womxs

Mr. lpnier: Motion moved:

“That a sum not exceeding

Rs. 85037000 be granted to
the President to lete  the

sum necessary to defray the
charges which will come in course




9581 D.G. 1966-87

[Mr., Speaker]

of payment during the year end-
ing the 31st day of March, 1967,
in respect of ‘Capital Outlay on
Public Works'."

Demanp No. 142—Dziig

OuTLAYy

CariTAL

Mr. Speaker:

“That a sum not exceeding
Rs, 11,51,12000 be granted to
the President to comple'e the
sum necessary to cdefray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967,
in respect of ‘Delhi Capital Out-
18}"."

Motion moved:

Demanp No. 143—OrHer Caprran
OuTLAY oF THE MINISTRY oF WORES,
Housmc AND UrBAN DEVELOPMENT

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 6708000 be granted to
the President to complete the
sum necessary to delfray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967,
in respect of ‘Other Capital Cut-
lay of the Ministry of Works,
Housing and Urban Develop-
ment""

Shrl Yallamands Reddy (Marka-
pur): Mr. Speaker, Sir, I would like
to draw the attention of the Minister
to the performance of his Department
regarding works and housing in' the
Plan period.

16.38 hrs,
[Mzg. DerUTY-SPEAKER in the Chair)

Everybody knows that after food
and clothing, people need housing
facilities. The housing Tacilities are
the most i t aspect of this
Report md%mmnt, worth
ita name, should prowide these hous-
ing facilities to the peaple who are
poor, who have no houss sites, no
housse and no facilities for drinking
water, and to those Harijans (sche-
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duled castes) and scheduied tribes
people and the agricu'tural labourers,
about more than 10 crores of people,
who have no such facilities at all.
Tuis Government has [ailed to have
a Plan whith meets the -ceds ol
these people. Also, the importance
that has been given, in Lhe First Plan,
the Second Plan and the Third Pian,
is not s0 much and the very provision
that is made in the Plan is not so
much, To my surprise, even the
meagre provision that has been made
in the Third Plan is not being pro-
paerly utilised by the Minlstry.

For instance, in the First and Second
Plans the amount that was allotted for
housing was Rs. 111-50 erores, but that
was not spent fully; the number of
houses sanctioned was sbout 3,20,000
but only 1,85,000 houses were complet-
ed in the two Plan periods, i.e., in ten
years. In the Third Plan, the Govern-
ment have allotted Rs. 8062 crores for
States, Rs. 19.53 crores for the Union
Territories and Hs. 22'4]1 crores for
the Centre. Out of these, the States
bave spent only Rs. 3773 crores; the
Union Territories have spent Rs. 2053
crores; and the Central Government
have spent only Rs. 11'57 crores, thus
totalling about Rs. 8988 crores. That
means, the State Governments, the
Central Government and the Union
Territories, all combined together,
have spent only about 57% of the total
amount that has been provided in the
Thira Plan for the four years. Now
it has been estimated that the actual
expenditure in the Third Plan would
be about Rs. 80 crores. I would like to
know why this Government have not
cared to see that the meagre amount
that has been allotted in the Third
Plan has been properly utilised by the
States. What was the matter? Why
have the States not utilised the amount
that has been provided? As far as
this matter is concerned, the Central
Government have not spent the very
amount they have slotted for them-
selves on the plea that the Blate Gov-
eraments have not given their metch-
ing grants.
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As against the Plan target of cons=-
tructing 4 lakh houses under the
various schemes, the likely achieve-
ment i estimatej to be 22 lakh
houses, as it has been recently estimat=
ed by the Planning Commission. This
shows how this Ministry have virtually
failed to utilise even the very meagre
amounts that have been provided in
the Third Plan. Specially in these
housing schemes, they have got so
many schemes, but the Government
have virtually failed to give proper
attention to those people who need the
Government's help, for instance, indus-
trial workers, plantation workers, agri-
cultural labourers and Harijans. I find
from the report that the amounts that
have been allotted for the industrial
workers have not been utilised and
the employers have not cared to con-
struct houses, even when the Govern-
ment have come forward to give some
lvans. In regard to plantation work-
ers, the Government have allotted some
money to build houses, but these in-
dustrialists clearly refused to construct
houses on the plea that they have no
money. The Government have come
round to give some subsidy also—about
25%,

The Government have not taken carg
in regard to construction of houses for
the welfare of the Harijans. In this
country, nearly ten crores of people—
Harijans, (scheduled castes) and sche-
duled tribes—have not goi even the
housing sites for constructing small
huts. They have not allotted any
money for that. The Government
have simply stated in the report that
they have some money for this purpose,
I do not know how much money has
been allotted for taking house sites
and how much has been spent on
housg sites for Harijans. The Gov-
ernment have virtually neglected to
see that these downtrodden people,
these Harijans, get at leas{ some house
sites, though not constructed houses.
Under the industrial housing schemes,
since 1962, only 1,54.000 houses have
been completad out of about 1,789,000
houses which were estimated to be
completed.
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In regard to slum clearance also,
the Government have virtually failed.
The amount that is allotted by the
Central Government for the housing
sector is to be spent inain'y on slum
clearance, but there ix a provision that
the State Governments also have to
pay something as matching grants.
Because the State Governments have
failed to pay that, the Central Govern-
ment did not spend the amount allot-
ted; they have utilised only 50 per cent
of the total allotmcent that has been
made in the Third Plan, From 1956
to 1865, the Government were to
construct 94,898 dwelling units, but
they completed only 52,984 dwelling
units.

Under the village housing schemes,
as it has been clearly stated in the
Third Plan, the first place in the pro-
gramme for improving village housing
should be given to housing for Hari-
jans, agricultural workers and those
sections of the community whose
housing conditions are very deplorable,
Everybody knows that. It is a good
thing that it has been put in the Third
Plan, but these things have not bcen
translated into action. The Govern-
ment have failed to note this point
which has been put in the Third Plan,
The Government haveé not cared to see
that even the meagre amount that has
been allotted for village housing
schemes is utilised. They have not
utilised the money. I have requested
the Ministry again to give the detalls.

s gen wx wewra (FaTH)
Jqrery WEIRE, A WAFLT W A
g adt

Mr. Deputy-Speaker: The bell is
being rung.

There is no quorum. The bell is
being rung once again Now there I8
quorum. The hon. Member may con-
tinue.

Shrl Yallamands Reddy: As regerds
village housing schemes, Government
had sanctioned an amount of Rs. 801
crores up to 1985. Out of this amount,
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only Rs. 6.20 crores have been disbur-
sed. The number of houses sanctioned
was 57,023 of which only 28,362 have
been completed,

As regards house-sites, no informa-
tion has been provided in the report
or anywhere else about the amount
allotted for buying house-sites. The
question of house-sites is a very impor-
tant thing, as far as the villagers are
concerned. Government will take
time to construct houses for all the
Harijans and the poor people in the
villages. In every village, there is a
craze at least for having a house-site.
At least the house-sites can be provid-
ed by Government. There are many
cases where Government could not
take action to acquire the land even
after they had proceeded in the matter,
due to pressure from the landlords and
due to so many defects in the Act
The State Governments have been re-
questing the Centre since a long time
to amend the Act in such a way that
whenever Government want to acquire
land from the landlords or house-
sites, they can do so easily. But up till
now, nothing has been done in this re-
gard. You will be surprised to know
that there are so many cases which
have been pending for the last sixteen
or fourteen years. Even after the
awards had been given, those lands
have not been acquired because the
landlords have been raising all sorts of
legal difficulties and Government have
been unable to do anything in that
regard. ‘Therefore, I would request
the hon. Minister to see that proper
legislation is brought forward to amend
the Act so as to enable the acquisition
of house-gites for the Harijans. Till
now, this has not been attempted. I
would request the Government once
again to look into the matter and see
that proper legislation is brought for-
ward,

Coming to the needs of these peo-
ple, I feel that Government should
allot at least Rs. 100 crores for pro-
viding house-sites and houses for the
‘Harijans.
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Regarding allotment of Government
accommodation in Delhi, recently Gov-
ernment have issued an order that
even those officers who have got pri-
vate houses in Delhi could also be pro-
vided with Government accommoda-
tion. I do not know why Government
should have issued such an order. If
there had been sufficient accommoda-
tion in Delhi so that they could provide
Government accommocation to each
and every Government official in Delhi,
certainly Government could do so0 and
allot houses even to those who have
got their owp private houses in Delhi,
but as it is there is paucity of Govern-
ment accommodation and some Gov-
ernment officers have no houses to live
in, Therefore, | would request Gov-
ernment to look into the matter and
rectify the position.

As regards stationery, 1 want to
bring to the notice of this House one
important point. Recently, the Mini-
stry has decided that there would be
a decentralisation of the budget re-
garding the Printing and Stationcry
Department. I do not know how the
Ministry has taken such a decision
without even going into the implica-
tions of that decision. Has that deci-
sion been implemented on the plea that
there will be economy in the Depart-
ment and secondly that the necessary
stationery could be supplied to the
concerned Departments more easily? 1
would submit that these two objectives
have not been achieved as a result of
this decentralisation, and this has been
proved by the Association of the Sta-
tionery Department employees. 1
would illustrate the position by men-
tioning the example of only eight
items. If these items had been pro-
cured from the Stationery Department,
the Government Departments would
have had to pay only Rs 52,41,729.
whereas when they had to purchase
the same articles in the open market.
they had to pay, and they have paid
virtually about Rs. 7434,632. Virtu-
ally, the estimated loss would be about
Rs, 22 lakhs. If we see the heavy loss
that is incurred by the Government
Departments to the tune of about
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Rs. 22 lakhs on just eight items, we can
estimate what a colossal loss would be
incurred by Government as a whale if
each and every Department is allowed
to go 1o the open market for purchas-
ing so many other items,

Therefore, I would requesi the hon.
Minister to explain why the Ministry
has taken such a decision and whether
the Ministry hud worked out the eco-
nomy of such decentralisation of the
activities of the Stationery Depart-
ment. I would request the hon. Minl-
ster to give us the reasonsg for this,
He should also tell us whether there
has been loss or not, and if so, why
Government are pursuing the game
scheme.

There was a representation to the
Ministry in this regard by the Associa-
tion of the Siationery Department am-
ployees.

Mr., Depaty-Speaker: The hon.
Member should try to conclude his
speech now.

Shrl Harl Vishou Kamath (Hoshan-
gabad): He can go on; this time can
e adjusted in the other Demands.
Only the total time for cach narty
should not exceed the allotted time,

Mr. Depuiy-Speaker: But if on every
set of Demands the time is exceeded,
then what is to be done?

Shri Harl Vishnu Kamath: We have
been told that the total time should
not be exceeded.

Shri Yallumanda Reddy: Everything
that is spoken here should be taken
into account including Shri Kemath's
remarks now and then.

Shri Hari Vishnu Kamath: I did not
interrupt my hon. friend. Let him
carry on. 1 was only trying to help
him.

Shri Yallamanda Reddy: [ would
request the hon, Minister to look into
the representation made by the Asso-
ciation regarding this matter. Till
now, the Ministry has faeiled to take
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notice of this representalion and they
have behaved in such a way as if lhey
want to avoid the representation from
the association, Therefore, I would
once again request the hon. Minister
to look into the matter and abandon
this decentralisation scheme.

Shri Shiv Charan Gupta (Delhi
Sadar): I do not agree with the hon.
Member who has just concluded that
the Ministry of Works and Housing
did not utilise its allocations fu'ly.
That is not a faet. If we just look at
the allocations made and the amount
utilised by the Works and Housing
Ministry and for the projects directly
under their charge, we shall observe
that they have exhausied all the allo-
cations. But the difficulty of the Mini-
siry is that some of the schemes are
carried out by the States and by the
Union Territories. The States do not
attach as much importance as 'they
should to these housing schemes, and
the result is that sometimes alloca-
tions made are not utilised. Secondly,
the difficulty is that despite whatever
allocations were made to this Ministry
under the Third Five Year Plan, the
Finance Ministry or the other Minis-
tries of the Government decided to
curtail the allocations of this Ministry
on account of the emergency created
by the Chinese aggression in 1082 and
the Pakistani aggression in 1968

17 hrs.

But when we have this review of
the situation, we must admit one im-
portant fact, and that is that the
housing shortage continues to be in
the whole country. Urbanisation is
taking place due to varioug develop-
mental schemes, and if proper atten-
tion is not paid to housing, we will be
in a very difficult situation, because
slums will be created, insanitary con-
ditions will come to prevail and all
sorts of health hazards would be there.
Therefore, it is essential that now
Government take account of these
things; If the Ministry of Works and
Housing is not In & position to take up
this matter independently, I think it
enjoins on this whole Howe to take
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up this matter, discuss it and come to
some gort of conclusion as to what is
to be done in the Fourth and subse-
quent Plans for tackling this matter,
because unless we pay attention to
this matter in the general context of
the situation and face this housing
shortage problem and solve it right
now, there will be scrious difficulty in

future. i

It is good that to the Ministry of
Works and Housing has been added
the depariment of Urban Develop-
ment. But I must point out that in
Delhi the work of land acquisition is
still dealt with by the Home Ministry.
This kind of dual contrp] sometimes
puts uz in very great difficulty, be-
cause sometimes we have to run to
the Home Ministry, sometimeg to the
Ministry of Works and Housing, and
we are not in g position to discusg the
whole matter in an objective manner;
secondly, we are not in a pusition to pin
renponsibility on one Ministry asto
how and in what manner things should
be done in Delhi. Therefore, it is very
essential, particularly in Delhi which
is directly under the Central Govern-
ment, not only in respect of housing
but in regard to the whole, adminis-
tration, that the responsibility of
housing, land acquisition ete. should
squarely and pointedly be transferred
to the Ministry of Works and Housing,
so that whenever there ig any prob-
lem, we may be able to discuss this
question with them,

Now, I do not want to take time on
the gll-India question, but I would cer-
tainly draw your attention to the con-
ditions prevailing in the capital. What
was the object of the land policy en-
unciated in the Third Five Year Plan
perticularly in Delhi, because Delhi
is a developing and expanding city
and there continues to be an inffux of
population into the city every year?
It ha: been estimated by the
planners themselves that on
an average 25,000 familley would
be added to Delhi's population
every year after 1861. Although this
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is a conservative estimate, even if this
estimate is accepted, we have to gee
what are the conditions in Delhi con-
sequent on this influx.

What was the object of mass.ccale
land acquisition and construction of
houses in Delhi? The object was that
land values should be brought down;
secondly, that gub-standarq develop-
ment should stop; thirdly, that pro=-
fiteering by speculators or ecolonisers
in plots shiould be checked. These
were the main objects so that people
may get plots at reasonable prices.
Let us now have a comparative state-
ment about the price of land, What
was the position in, say, 1958 and
1959, even in 1960 at the end of the
Second Plan, and what is the position
today? Even land developed by the
Delhi Development Authority which
is charged with working this scheme
has been sold to very low  income
groups, in lots of 80 and 125 square
yards at Rs. 39 and Rs. 42 per square
yard. Further, they auctionej plots,
they auctioned them plots of 200
square yards and above. The auction
price comes to Rs, 65, Rs. 75 even
Rs, 85 per square yard.

I put it through you to Govern-
ment whether it is in this way that we
want to control land prices, whether
through this means we would be able
ta help the poor people to construct
their own houses wr to solve  their
housing problem.

H we look at things as they are
happening in Delhi, we will be con-
vinced that there is absolutely no
realisation about the situation as 1t is
prevailing. ¥ was the planners’
estimate that in the beginoing of
Third Five Year Plan, there was &
shortage of 145000 houses in 1960.
By the end of the Third Plan, the
additional requirement would be
125,000 units. That s, in all
27,000 units would be required. It
was suggested that Government
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should cdonstruct 25,000 units, under
the low income group housing scheme
there should be constructed another
25,000 units—again this was to be done
under the public sector—and there
should be 75,000 units under private
housing—total 125,000 That was how
it was apportioned. It was alsp estima-
ted that about Rs. 83 crores may be
-required for the purpose.

Firstly, whatever allocationg or es-
timates were fixed in the Ma-ter Plan
for the Third Five Year Plan, we are
much behind that. If we look at the
performance in actual achievement of
targets, you will besurprised that in
addition to the houses constructed by
the Ministry of Works and Housing
for their employees, bnly 5712
houses have been constructed. If we
look at the register of property tax
of the Delhi Municipal Corporation,
we find that only 40,000 properties
have been added in the property tax

register. Again, all those properties
are not authorised opes—a large
number of those properties have
been constructed unsuthorisedly. It
is herg that we gtand.

Now, what did Government do?
Whatever plots were available in

approved colonies, in respect of them
they issued a notification in March
1964 and tried to freeze those plots.
They extended the term by another
year administratively, and again by
another year. What happened? Now
those people who thought that Gove-
rnment might mean business, tried to
sell their plots. In 1064, when this
notification was issued by Govern-
ment, the price per square yard was
Rs, 100; it fell down to Rs, 50, and
Rs. 680. The fal] was to that extent.
But unfortunately, Government =m0
many times play stunts. What did

do? They made those honest
people sell their plots. Now the price
of the same plots is Rs. 150 and
Rs. 175 per square yard,

I would very humbly make this
submission to thiy hon. House. Let

7 (ALS—8.
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Members of the House go  into this
question as to how things are happen-
ing in Delhi and where we stand, be-
cause it is  the capital of India: if
there is an influx of population and if
we do not provide housing for the
incoming population. if we do not
provide other amenities, conditiong are
going to be worse and 1 think neither
Government nor this hon. House can
afford to let that situation develop
here.

At present, under the Central Gov-
ernment list, if we take the all-India
figure, there is g -hortage of about
105,000 houses. In Delhi alone, there
in @ shortage of 60,000 houses. As far

as the employees of the Delhi Ad-
ministration are concerned, out of
40.000 emplovees, unly 5 per cent
have accommodation. This is the

“ituation. Tg il not destrable that in
a city like Delhi, which iz the capital,
Government should try to understand
the reality of the situation ang make
bolder provisions in the plans
and not reduce allocations just for
One reason or other. I will admit
that due to the emergency certaln
steps have got to be taken, gome pro-
visions have got to be  adjusted,
nevertheless it §; important that im-
portant provisions, as far as the
Capita] is concerned, should not e
disturbed in a casual manner.

1 would invite the attention of the
House to go through the Matter Plan
of Delhi, ag I said earlier, and assess
what was provided there with regard
to industrial plots, with regard to
commercial plots, with regard to
other facilities, about the working
force. You will be murprised, if T miy
say so, that though in the Jast five
years industrial plots were developed,
if you try to find out how many in-
dustries have come up wn these plots,
to the very great amarzement -mnd
surprise of the hon. House you will
find that hardly one or two factories
might have come up eo for.
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What is going to happen to the
working force which is increasing in
this city every year? People will take
to unauthorised activities, people will
come and squat, just become hawkers.
It you go to the Chandni Chowk or
Jumma Masjid area, you will find
that while four or five years back
there used to be one or two rows of
hawkers, today you will find five or six
rows of hawkers. The number of un-
authorised rehriwalas is more than th-
authorised rehriwalas, the number of
unauthorised rickshawwalas is more
than authorised rickshawwalas, the
number of unlicensed industries is
much more than the licensed indus-
tries. That is the condition in Delhi.
if you look at the situation. We talk
of respect for law, but it has become
an unfortunate position that because
of the failure . ..

An hon, Member: It is the respon-
sibility of the Home Ministry.

Shri Shiv Charan Gupta: It is not
the Home Ministry. It has a very
good bearing because, whether we
discuss the Ministry of Works and
Housing or the Third Plan, the
Master Plans are the responsibility

" of the hon, Minister, Unless those
provislons in the Master Plan are
implementsd with regard to develop-
ment of land and with regard to
housing industries etc., I am afraid
all these diseases fellow from there.
Therefore, it is very essential that
something should be done in that
Tegard.

The Delhi Development Authority
has constructed about 180 houses and
has decided to sell thoge houses to
the people. The covered area is about
700 to 800 sq. tt. The price fixed by
the D.D.A. of some of them is about
Ra. 20,000. T put it to you: is it
possible for a person belonging to the
poor community or to the lower
middle class to afford 3 house of
Rs. 20,0007

It you look at the problem of
Jhugpi-fhompriwalas, what is hap-
pening? According to the 1060-81
consus, they werg about 43,000, The
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hon. Minister was kind enough to say
that if they submitted their proofs,
he would get their names added to
that list. The number came to about
50,000. So far, 25 sq. yd. plots have
been allotted to only about 20,000
families; 30,000 is the balance, and
another 50,000 has been added in the
last flve years. Is this city golng to
become a city of jhuggi-jhompdiwalas,
shanty-dwellers? And tomorrow, all
sorts of problems will arise.

Mr. Deputy-Speaker: He has taken
17 minutes,

Shri Shlv Charan Gupta: I will
take two or three minutcs more,

Again, you will be surprised to
know that when Gandhiji came to

Delhl in 1837 he started an agitation
about the people living in city
ditches. The Delhi Ajmeri Gate
Slum Clearance Scheme was consi-
dered by the Government at that
time, and all the wproperties were
notified for acquisition. More than a
thousang properties had been acquir-
ed. But what is the progress? It
was in 1837. Thirty years after, what is
the progress regarding this and other
slum clearance schemes? If we have
to deal with problems like this, 1 am
afraid that whatever effort is made
by the government, it is negatived by
the other factors. In this country we
take things very lightly., The Ilate

"Prime Minister Pandit Nehru visited

various slum areas in July 1955 and
he zaid: I want in two years these
katras should be improved. Eleven
years aftcrwards, today there are still
BO0 more katras to be improved,
Even it persons like Nehru and
Gandhijl or for that matter the high-
est person in the land wants to do
certain things, ultimately in this
rigmarcle of administrative proce-
dures all their efforts are thwarted
and the problems remain where they
are.

About the question of damages for
DDA land. The hon. Minister has
very kindly waived damages on the
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land belonging to L&DO. 1 would
submit to him that the conditions of
those people who are occupying the
DDA land and who are being charged
damages is no better and therefore,
I would urge upon him to treat them
also on the same basis.

Under the master plan 136 zonal
plans are to be prepared and you will
be surprised that the master plan
becomes a legal document on lst
September 1%62. So far only one
zonal plan has been approved by the
government, 11 plans are with the
Government; 19 have been published
by the DDA, Tt has been sent to the
government. In all 70 plans are at
different stages. Legally speaking,
technically speaking, no development
ig possible unlesg the land used is
shown in the zonal plans. What is
happening in Delhi? Because of the
housing shortage and the failure of
government to provide housing to the
lower and poorer people, they are
eroding the green land provided in the
master plan. The price of land in
areas which are earmarked for park-
ing purposes, green purposes, mnot for
residential purposes, ig Rs. 21 per sq.
yard, It is unauthoriseq but that is
how the master plan is eroded every
day. What is the alternative? A tin
shed which you could get for Rs. 30
three years ago goes for not less than
Rs, 75 in the Lodi Colony and other
areas, It may be unauthorised.
But all these factors go to show
what sort of difficulties are there
in Delhi. Unless the government and
the House takes them into account
ang adopts a bold stand, things will
be difficult. Therefore, in conclusion,
1 would suggest to the hon. Minister
that he may kindly give us an oppor-
tunity to meet the hon. Prime Minister
and the Finance Minister so that we
may discuss this question of Delhi
threadbare and come to some sort of
conclusion as to what is to be done
in Delhi and how we are going to
face the housing problem of the
capital, because the policy so far
followed by the Government unfor-
tunately has not borne fruit. There-
fore, something has got to be done on
this account.

D.G.1068-67 CHAITRA 15, 1888 (SAKA)

D.G. 1086-67 9596

Mr. Deputy-Speaker: Hon, Members
may now move the cut motions to
Demands for Grants relating to the
Ministry of Works, Housing and
Urban Development, subject to their
being otherwise admissible.

Shri S, M. Banerjese (Kanpur): 1
beg to move:

“That the demand under the
head ‘Public Works' be reduced
to Re. 1."

[Failure to execute departmentally
all minor original and maintenance
and repair works of the C.P,W.D.

Ml

“That the demand under the
head ‘Public Works' be reduced
to Re. 1"

[Failure to place all officers and estab-
lishments as arg paid from the
Public Works head of account
under the administrative control of
the CP.W.D, (8)]

“That the demand under the
head ‘Public Works' be reduced
to Re. 1.

[Failure to carry out all major origi-
nal works in the C.P.W.D. in Delhi
through the agency of National
Buildings Construction Corporation
Lad. (9)]

“That the demand wunder the
head ‘Public Works' be reduced
to Re. 1."”

[Failure to recover the Houge Rent
Allowanceg from other departments,
which is recovered by them from
the salary of the staff who have
been allotted Government accom-
modation  (10)]

“That the demand under the
head ‘Public Works' be reduced
to He. 1"

[Failure to provide electric fans in
Class IV quarters outside Dol
(anl
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“That the demand under the
head ‘Public Works' be reduced
to Re. 1.”

[Failure to get all funs repair work
of Delhi done in the Fan Repair
Workshop of C.P.W.D. (12)].

“That the demand under the

head ‘Public Works' be reduced
by Rs, 100"
[Need to place the air conditioning

and electrical works of the Supreme
Court in New Delhi under the same
Superintending Engineer (Electri-
cal) of the CPWD (18)]. -

“That the demand under the
head ‘Public Works' be reduced
by Rs. 100.”

[Delay in handing over certain air
conditioning works in the Wil-
lingdon Hospital to Ezxecutive
Engineer, Air Conditioning I of
CPWD (14)].

“That the demand under the
head ‘Public Works' be reduced
by Rs. 100"

[Need to revige the gcale of pay of
pay of metor lorry drivers of
CPWD (15)].

“That the demand under the

head Public Works' be reduced
by Rs. 100"
[Need to prepare the combined

seniority list of workcharged staff
of Central Electrical Divisions I
& II, Calcutta of CPWD (16)].

“That the demand under the
head ‘Public Works' be reduced
by Rs. 100."

[Need to check continuous employ-
ment of workers on muster roll
for maintenance works of perma-
nent nature in each section of A,
B and Parliament Works Divi-
slons New Delhi of CPWD (17)].

APRIL 5, 1066
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“That the demand under the
head ‘Public Works' be reduced
by Rs. 100.”

[Need to pay the increments to
certain workcharged staff of
Allahabad Central Division of
Central Division of CPWD for
the year 1940 and 1850 (18)].

“That the demand under the
head ‘Public Works' be reduced
by Rs. 100."

[Need to maintain zomal seniority
of workcharged staff of CPWD
for purposes of retrenchment
only (18)].

“That the demand wunder the

head ‘Public Works' be reduced
by Rs. 100."
(Need to revise the scale of

pay of Road Inspectors on work-
charged staff of the CPWD (20)].

“That the demand under the
head ‘Public Works' be reduced
by Rs. 100.”

['Feed to get transferred Provident
Fund account of workers of
CPWD taken over from the Ran-
chi Mental Hospital (21)].

“That the demand under the
head ‘Public Works' be reduced
by Rs. 100."

[Need to supply liveries to the
Elec. Khalasis of CPWD em-
ployed in mechanical, refrigera-
tion and air-conditioning works
(22)1.

“That the demand under the
head ‘Public Works' be reduced
by Rs. 100."

[Need to transfer to the regular
establishment the Work Assist-
ants of CPWD in Calcutta Zone,
who are on deputation to the
P & T Department (23)].
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“That the demand under the
head ‘Public Works' be reduced
by Rs. 100.”

[Need to provide recreation Tooms
to workers of CPWD  Enguiry
Offices at Moti Bagh, Nanakpur,
Ramakrishnapuram, Netaji Nagar,
Larmibai Nagar, Kidwai Nagar,
Andrews Ganj and Shahjehan
Road (24)].

“That the demand under the
head ‘Public Works' be reducesd
by Rs. 100."

[Need to create additivnal perma-
nent posts for work-charged staff
of the CPWD with effect from
1st April, 1964 (25)].

“That the demand under the
head ‘Public Works' be reduced
by Rs. 100."

[Need to declare the list of work-
charged staff of CPWD eligible
to be confirmed as permanent
Machineman (26)].

“That the demand under the
head ‘Public Works' be reduced
by Rs. 100."

[Need to issue confirmation orders
of the work-charged staff of the
CPWD declareq eligible for con-
firmation as permanent with
effect from lst April, 1958 and
1st April, 1860 (27)].

“That the demand under the
head Public Works' be reduced
by Rs. 100."

[Need to declare the names of eli-
gible work-charged staff of
CPWD for confirmation as per-
manent on death or retirement of
permanent workers (28)].

“That the demand under the
head ‘Public Works’ be reduced
by Rs. 100."

[Need to get the G.P. Fund account
upto March, 1963 of workcharged
taff of CPWD transferred ¢o
various Divigional Offices from
the AGLCR. angd AGCW &L M
(20].

CHAITRA 15, 1888 (SAKA)
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“That the demand under the
nead 'Public Works' be reduccd
by Rs. 100."

[Need to get the Provident Fund
accounts of workers of CPWD
who have come back Jfron
N.DMC, transferred to ‘G Divi-
sion (30).].

“That the decmand under the
head ‘Public Works' be reduced
by Rs. 100." .

[Delay in disbursement of wages
of work-charged staff of Ajmer
Electrical Sub-Division of Farida-
bud Central Electrical Division of
CPWD (31)].

“That the demand under the
head ‘Public Works' be reduced
by Rs. 100."

|Delay in disburtement of wages
of work-charged staff of Giwalior
Electrical Sub-Division of Farida-
bad Central Electrical Division-of
CPWD (32)].

“That the demand under the
head ‘Public works' be reduced
by Rs. 100.”

[Neeg to get transferred the Provi-
dent Fund Account of work-
charged staff of Ghariabad Elec-
trical Division of CPWD from the
divisions from which they have
been transferred to this division

(33)].

“That the demand under the
head ‘Public Works' be reducca
by Rs. 100."”

[Neeg to verify the services of the
work-charged staff of Ajmer Sub-
Division of Faridabad Central
Electrical Division of CPWD for
the period from l1st June, 1047
to 31st August, 1947, (34)].

“That the demand under the
head ‘Public Works' be reduced
by Rs. 100.”

[Need to declare the result of trade
test of work-charged staff of
Electrical Division Neo. VI,
CPWD (35)].
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“That the demand under the
head ‘Public Works' be reduced
by Rs. 100."

[Neeg to credate additional perma-
nent posts for the work-charged
staff of the CPWD with effect
from lst April, 1865 (36)].

“That the demand under the
head "Public Works" be reduced
by Rs. 100."

[Need to prepare the seniority list
of work-charged stoff of Faridabad
Electrical Division of CPWD
301

“That the demand under the
head ‘Public Works' be reduced
by Rs 100."

[Need to prepare the semiority list
of work-charged staff of Ghazia-
bad Electrical Division of CPWD
(38)].

“That the demand under the
head ‘Public Works’ be reduced
by Rs. 100."

[Need to supply statements of Pro-
vident Fund account for the
year ending March, 19656 to the
work-charged staff of Electrical
Division No. V, CPWD, in New
Delhi (39)].

“That the demand under the
head ‘Public Works' be reduced
by Rs. 100."

[Need to prepare the seniority list
of work-charged staff of different
units of Delhi Aviation Electri-
eal Divigsion of the CPWD (40)].

“That the demand under the
head Public Works' be reduced
by Rs. 1

[Neeg to revise the list of excep-
tional units for seniority of work-
charged stafl of the CPWD in view
of the fact that some of the divi-
sions have ceased to exist and
new divisions have been created
(41)].

APRIL 6, 1066

D.G. 1068-67 o602

“That the demand under the
head "Public Works' be reduced
by Rs. 100"

[Need to declare the list of work-
charged staff of CPWD eligible to
be confirmed as permanent Con-
crete Mixer Driverg in the scale
of Rs. 40-60 (revised Rs. 856-110)
(42)].

Shri Vasudevan Nair
zha): I beg to move:

(Ambalapu-

“That the demand wunder the
head ‘Ministry of Works, Housing
ang Urban Development’ be re-
duced by Rs. 100"

|Need to sponsor a housing scheme
to enable the low-income group,
including the Government ser-
vants tg construct their houses
(107)].

“That the demand wunder the
head ‘Ministry of Works, Housing
ang Urban Development' be re-
duced by Rs. 100."

[Need to rationalise the rules re-
garding allotment of Government
residential accommodation to
Government servants (108)].

“That the demand wunder the
head ‘Ministry of Works, Housing
ang Urban Development’ be re-
duced by Rs. 100."”

[Need to utilise the large idle land
appended to the bungalows occu-
pied by Ministers, high Govern-
ment Officials and others with-
out cultivation of food-stuffe
(109)].

“That the demand ynder the
head ‘Ministry of Works, Housing
and Urban Development’ be re-
duced by Rs. 100."”

[Decision making eligible Govern-
ment servants owning houses for
allotment of Government accom-
modation. (110)].
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“That the demand ynder the
head ‘Ministry of Works, Housing
ang Urban Development' be re-
duced by Rs. 100."

[Need to provide residential ac-
commodation t; low salaried
Government servants. (111)].

“That the demand under the
head 'Ministry of Works, Housing
and Urban Development’ be re-
duced by Rs. 100"

[Need to prevent rack-renting pre-
valent in  Government colonles.
(112) 1.

Mr. Depuly-Speaker: The cut mo-

tions are also now before the House.

st where W Ty ¢ Iy
AERA, 9T F ®row AL E |

JaTew AT SE A S
e . vEswR T A
HET T |

ot Wigrenen () ; FITeae
g, § W w1 v f R e A
TR AT w7 qae faaqn

o, gafan e g wdagie
9T agw w9 W & 1 fedr e arly
196566 ¥ 89,14,15,000 %o ¥y
ST 97 91X TF AT 74,94,76,000
®o ¥T 57y feur mar § 1 ww fodtE ¥
o A% & [ wAfedi w1 v ) o
# o% WA rE wfea’d o ife
W = A w1 o Forx § o g A
fawrfal 90 & & o€ § | & 37 fawr-
fout & wgwar § 199 o¢ g0 w1 GaTr
it § wiife agw @ Formeiw g
vt § | afew a9 qg A ofms ot
femdfie e war Y ad e AT W B
wferawied que f @ wh
oW g ¥gd §U waf GO g f
fir oy ¥© wEY AT, TPT 99 9T 6T
feeqofy g7 F arg ot 39 § qury §7
wré wrer g & 1 o T oy
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g & Fred apE ) § 1 Wi ey
st & st & frg g9 e
T fadk o ar W wTw @ g g
& dfer ag Frct e g 7 1w oY
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[t sy erwd]

- W % a7g arage fafer dgama
amds w1 odr  fawte @ar afey
o BT Y R A AR | R
Ewfager 78 € & | ag A @
fad sy oy A E W0 g & ®W
¥ & 1 wrn 7 g & fe e Ay
o< g § Afew v w=g ww ¥ Y
g ¢ 1 feg fafeer v |-
gty &F o Ay o gw ofemw dwex
FT o947 ¥ W@E SANT WG odE ¥ -
T E

Tt ¥ §79 A9 § OF H19 98 WEa
Z fr @ a5 /9 a3 & forir o o gy
& | AT BN 9T AT ¥ Fw R
Zar Ay | agd A Afaw & e
2w o AvgT T Wi fer R
IuET "WwT g) | AT AW S« @
¥t 39 Ty T vy o fdi oft =T Ty
& ar ddfas @ a1 & = wife-
feer & Tt 4 O @ AR F
arwfa ¥ aq a6 T4 T g
I A dvre AT wifed T s
& ar e sm fer o fgd

Py wH 3 &Y Y ferwrfor Y o §
¥ 3w 1 7w g Oy W A Adr
2 fis aaEor afva T 3% far g
TE O w7 AT g 4 & e g
fe mva | afew o@ w1 fear O e
St ot Fivz g ag S WA AT R )
qTHRT TT AT A FTH FATE IW A ™
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ST ¥T g R 3R & MY AT
W ¥ wgAg g agw @ oF
& foor &Y 912 e Pt &A1 wdfad
TR ¥ 4w 77 ¢ 6 Jwwie e A,
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¥ et W | WU Ed avg & Fear andy
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ar % v § fF feafy & s qume
g1 &%ar & | & =g g i ool wieg ww
] WL e F | W favsww W Aty
firet <@t & gurd frafor & w0 W
TTT EET AT |
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20 ¥WTT, 2799 W IA A Y 1 A,
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g fw 1w, 24 gAY, 779 WET AR
o % I TG T M 122, 56 FAY
et IR R aL R AEE LR R R O
69. 83 FIT gfeaTEN gWT WX 52, 73
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9 T Ag  grEfEM 9T A AN &
o wy # ad gar & 1w fewfay
# 2o ag Friam & Fe oft oft Sl
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ag W A W e 9T av fe
wFT wifgy wifs  gefan w1 o
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& Wit iR Tt G @ wwgd A
Tg agn AW AAEN A TE | T W
w3 1 agew Wit gt ot G E e -
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o1 ZaT Y @ T & A 7g fF TR
A Wl W AE vy S@ O R,
T A A ¥ W oA e wwn ¥
wgdl § 99 o1 @ § wafad wed ¥ wa-
W A @ & S A Srawet fa
srfer afra gt ar oy &1 A ¥
wEaT £ & pad s y g v A
FATAE € ATq AHTEN WY AN W A
WX FT AEET Y § TR g A
A |
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TN R H 7 arwe & fa R
FEMT & a@ w7 wEw oo
feva 49 & Ta e o 9@ forw o
at fadx  gfar  # nF aER
AT i oy | A qavat wr At fe g
558100 W gATT AW H § 1T 'IAE
feam & 357 fafers wrardy oy &9
1951 ¥ FATURAT F AT TT 947 |
I% wyarr 205 fafga wee )
AT 4Y | AT W Iq A0F ¥
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o Al @ g FhifE T F Ar A
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a1 g A " it 7, A s &Y
wTq ufT TET ¥ fgama & wRmr A
ar f& 25 Y FOy v & wrrvgwa
FFir L & faw arsfa &1 agw @@
wHET 7 ¥4 i 2w 81 80 Wy wa e
whei & Tt 4 e JEer garct ¥ fag
T AW g E | W 5 g
A FS BiE AF T | GL558100 AT
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ITHY 2086 HERaE gwT | 57923
W WA T ¥ W 28362 WET
T | gE 8.1 FAT T W fayg
A e A i fr gm0 e
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18.81 AT Ty wwvar a7 W fe o
WT §. 25 ATEr AT T TR 1 AW40
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YA § IR AR A 1 AT agy
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a® W94 TR 6 wOEaE Ay
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s f fr Mo F Rt @ 97
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oft gt g 9 Fratd aw gE Ik qavh
wawT< ag av g § fis i e
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17.36 hrs

STATEMENT RE: SHRI PURUSHOT-
TAM DAS KAKODKAR

Mr. Deputy-Speaker: The Home
Minister wants to make a statement.

Shri Harl Vishou EKamath (Hosh-
angabad); It has not been announced
earlier,

The Minister of Home Affairs (Bhri
Naafla): I had given Intimation in
the morning.

Shy: Hari Vishnu Kamath: But the
Speaker difi not announce it. It
comes a8 a surprise,

Shri Nanla: It is something which
hon. Members would like to know.

Shri Herl Vishog Kamath: That is
a different matter. In fabrness, it
should have been conveyed to Mem-
bers in the morning. did not
even know that there would be a
statement.

Shri Khadilkar (Khed): I had given
notice. . ...

Shri Hari Vishnn Eamath: The
usual practice in this House has been



